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Petition(s) for Special Leave to Appeal (CGivil) No(s).29306-29307/2010
(From the judgenent and order dated 21/08/2009 in WA No. 936/ 2006, RWNAMP
No. 2901/ 2008 of The H GH COURT OF A. P AT HYDERABAD)

SI NGARENI COLLI ERIES CO. LTD. Petitioner(s)
VERSUS
VEMUGANTI RAMAKRI SHAN RAO & CORS. Respondent (s)

Date: 05/10/2012 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTICE T.S. THAKUR
HON BLE MR JUSTI CE FAKKI R MOHAMED | BRAHI M KALI FULLA
For Petitioner(s) M. Ataf Ahmead, Sr. Adv.
M. P. Parneswaran, Adv.

For Respondent (s) Sridhar Pot araj u, Adv.
Gai changpou Gangnei , Adv.
M. Abhi shek R Shukl a, Adv.

M. S.ri dhar Pot ar aj u, Adv.

M.
M.
Ms. C. K. Sucharita , Adv

UPON hearing counsel the Court nmade the foll ow ng
ORDER

At the request of learned counsel for the petitioner, post after
four weeks.

| (N. K. Coel) | | (Veena Khera)
| Court Master | | Court Master



